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Indo-Afghan Trade

1936. Shri Dharmalingam; Will the
Minister of Commerce be pleased to
state:

(a) the objects of introducing a
scheme for the newcomer exporters in
the Indo-Afghan trade;
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(b) the number of exporters who
have applied under this schcme and
the number of those who have becen
registered; and

(c) the value of exports of each of
them during 1963 1964 and 19657

The Minister of Commerce (Shri
Manubhai Shah): (a) The New
Comers Scheme for exports to Afgha-
nistan was introduced during 1959-60
with a view to diversify our trade
with that country and to introduce
non-traditional goods in that market.

(b) Under this Scheme, 2136 parties
applied for registration, of whom 1617
parties were actually registered.

(c) The requisite information is be-
ing collected and will be laid on the
Table of the House shortly.

Exports

1937. Shri Dharmalingam: Will the
Minister of Commerce be pleased to
state:

(a) whether it has been laid down
that the exports must be effected first
against an undertaking by the new-
comer exporters and the correspond-
ing mmport will be alloweq later;

(b) whether the Reserve Bank of
India has issued a notification that no
exports will be allowed against the
undertaking and wil] allow exports
only to the extent of advance imports;
and

(c) how Government
reconcile  the two
orders?

propose 1o
contradictory

The Minister of Commerce
Manubhai Shah): (a) to (¢), Import
entitlements are allowed as a rule
against banker’s certificate of foreign
exchange realised from exports.
Reserve Bank of India has not issued
any other instructions on this matter.
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